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Sh. Abhinav Mehrotra, Advocate for the petitioner company. Sh. Kuldeep

Bhatia, proxy for OL representin g the Central Government.

The petitioner counsel drew our attention to a formal memo filed by the
petitioner company praying for reschedulement of the appointed date of the
Proposed Company Scheme. Such memo is filed by way of a Misc. Company
Application No.189/2017. The Central Government through the office of the
Regional Director, (NR) offer its comments stating that, it is having no ijecfinn to
make change of the appointed date of the Proposed Company Scheme. However, the
present company petition needs to be decided on merits. Thus, the office of RD(NR)

has concurred with the view as taken by the ROC, Kanpur and the same is

communicated to this Court through the O/o Official Liquidator, Allahabad. A copy

of such communication is also received by the petitioner.

In view of this, we find no impediment for allowing the present memo,
permitting the petitioner company to reschedule its appointed date. Hence, the
present Misc. Company Application No.189/2017 is allowed in terms of its prayer

clause and accordingly stands disposed of,

Since, in the present matter a final argument on sanction of the Proposed

Company Scheme are already heard. The order is reserved.
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